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" 7 3.10.91 As rightly urged'on behalf of e ek o
respondents' counsel Mr,Akhaya Mishra v f\« -
§ S Ja
that the only prayer sought for in this| ™D o
application by the petitioners was to LA O R - ?’M»“"L
permit him to @ppedr in the civil S
servicgs p{:eliminary examination for | RQ\Z\ ! \_‘5‘
the vyear 1994, The Tribunal, by it & 3
year 1994 1un,ylsord?r\(\m\t\d
directed on 15.4.94 that the petitioner}T “)
be permitted to appear civil services ‘ \\r;
} - exa@mination scheduled to be held on //
| 26th June, 1994. The same wds passed ');D\C\
on hearing counsel for both sides. As oA
no other relief is sought in the petitipn, SR
the petition is disposed of accordinglyé_‘
in terms of the order p3ssed ory 15.4.94}
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8. 4.10.94 Heard Mr, Aswini Kumar Mishra %1 QS ®< AN T2 o ‘.
i
for the petitioners and-Mr. Akshaya Kue ’;
e Mishra for the Respondents on him 3 1%" \\\ i
i Misc,
' copy of the/application No.596 of 1994 y 2, use
¥ I e, 8s .3
| : has been served, The simple prayer of BER ke OV

the petitioners in this Miscellaneous :

Application is that only the results
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of the preliminary examination which

was held on 2%th June, 199 should be

declared by the UPSC as has been directe

in other matters that were disposed of

on Xd October, 1994 in which a specific

VaCating the st

directlorzwa.; given thg{ %he results of

those petitioners should be decl ared,

As in the main application OA No, 199 of
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‘ there is no order directing to | &5 "

withhold the publication of results/
h'm Union Public Service Commission

had no reasons whatspever to withhold

(43

the results of the petltioners. Bat i
becau se

appear s gixax/the spplicants herein

had approached this Tribunal fér a

direction to permit them to appear in

the preliminary examination on their

. own gpprehension they have withheld

\ the reeults as a blangket measure

i

i alonc*mth &n whose favour/ stay order

- has been passed, As there was no stay

: f order in this case, the UPSC should

not have emmx withheld the results

d of the petiticners, We are not fior a
Moement, in a pssition to know whethen

they h.an-e advised to withhold the

, i results of the present petitioners, In
; i view of this position, there is absolutely
\ ' g no reason*fo.r the UPSC to withhold

/ : ; the results of the gpplicants herein,

Mc, 2kshya Kumar Mishra for the
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respondents has stated that there is
no such prayer made in the earlier

Original application, He wants instructions
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to be taken from UPSC to make his sta ment

on fie Misc., Application, We f£ind it ¥*

i gakfunnecessary to give aky opportun ty
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accordingly forthwith,

for this simple reason that we have

directed that the results of all the

candidates who were permitted to gppesr

in the preliminary e xamination should

be publishédy vacating the stay order,

o
That being so, Lthe UPSC has acted on 5 |

Ris own, it is only necessary now that

they should publilyy the results of the
applicants'gccordingly. and we direct
that glke if the results of the applicant
e w1thheld same shetéed be publ ished
wlthin 10 days from the date of receipt
of a copy of the order,

Thass i-he MA is accordingly
allbwed.'

A copy of this order shall

be f’forthwith handed over to the learned

counsel for both side Se
Mr, Akshya Kumagr Mishra for

the respondents shall intimate the UPSC
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